HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk

NOTIFICATION

No: 28 =D a2y /IRG/LP Dated:25.11.2024
‘ ,

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ansh Dubey
S/O Shri Suresh Chander
R/O W.No.2, Tehsil & District Kathua.

vide Notification N0.916 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final. 2

A
By Order m\«

o - D
(R{glstrar dministration)

Aueys

No: SX2°-30)  RG/LP Dated:2511.2024
Copy forwarded to the: -

il Principal District and Sessions Judge, Kathua.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1= Mr. Ansh Dubey, Advocate

...... for information and necessary action.

(Registrar Administration)

iy P




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2Raq =\ 2024 IRG/LP Dated: 25.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Surinder Singh
S/O Shri Sher Singh
R/O Hadat Simni, W.No2, Tehsil Mahanpur, District Kathua.

vide Notification No0.1050 of 2022/RG/LP Dated 28.07.2022 has been
declared as Absolute/Final.

By Order \/0\/‘%

S \NLaE . g
(Registrar Administration)

Doy

No: S) 3209 RGP Dated:25.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
7.  Mr. Surinder Singh, Advocate
...... for information and necessary action.

b
Sh
\,/ /\\,)/o\)“!
=y P
(Registrar Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2R\ N 202Y IRG/LP Dated: 25.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jyoti Singh
D/O Shri Dhan Singh
R/O Channi Himmat, Sector-6, H.No.233, Tehsil Bahu, District Jammu.

vide Notification No. 2738 of 2023/RG/LP Dated 22.12.2023 has been
declared as Absolute/Final.

)

P

By Order st \\,\,o‘/\1
e o il

(Rﬁistrar Administration)

b
No: S3tls-\k RG/LP Dated: 25.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3.©  Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
and also keeping record of the same.
G
(o §
\/m’

the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
7. Ms. Jyoti Singh, Advocate
...... for information and necessary action.
,n) '. . . .
(Re%jjtrar Administration)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:2R\\ &4 102Y  /RG/LP Dated:25.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Malvika Sharma
D/O Shri Neeraj Sharma
R/O H.No.61, Old Karan Nagar, Jammu

vide Notification No. 2744 of 2023/RG/LP Dated 26.12.2023 has been

declared as Absolute/Final.
\a/w“ﬂvw
o - >\
(Rei;ilstrar dministration
B by~

By Order

No: S2S\V-2%  RGAP Dated:1$11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

Dy CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

£ Ms. Malvika Sharma, Advocate

...... for information and necessary action.

P
(Registrar Administration)

A




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 201 =49 02Y IRG/LP Dated:2%.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Bansuri Kalra

D/O Shri Jai Dev Kalra

R/O 91-A/D Green Belt, Gandhi Nagar, Tehsil & District Jammu

vide Notification No. 34 of 2024/RG/LP Dated 19.02.2024 has been declared

as Absolute/Final.

By Order o
e
= 2\
(Regiitrar Admi%itgration)
Vd
No: Sl? AN-30 RG/LP Dated:28.11.2024 XV ’5"

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Bansuri Kalra, Advocate

...... for information and necessary action.

Gt
(Re%istrar d%ﬁstraﬁon)




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: DQ\2 =482 /RG/LP Dated:25.11.2024
\

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bilal Ahmad
S/O Shri Abdul Aziz
R/O Shiendara, Tehsil Haveli, District Poonch.

vide Notification No. 78 of 2023/RG/LP Dated 10.02.2023 has been
declared as Absolute/Final.

By Order ;
b A et

i,
(Registrar Administration)

No: 5233 1-%7 RG/LP Dated:25.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Bilal Ahmad, Advocate

...... for information and necessary action.

A

\/.»
o~ 2
V}‘ ’”;)/QL\,

< _
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: DN\ &4 9oy IRG/LP Dated:25.11.2024
\

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Jhangheer Hussain
S/O Shri Mehmood Ahmed
R/O Dhargloon, Mendhar, Tehsil Balakote, District Poonch.

vide Notification No. 146 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order ho
K_/M\/L’
=g

M -
(Registrar Administration)
T
No: 5232y RG/LP Dated:2511.2024
Copy forwarded to the: -
1, Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Jhangheer Hussain, Advocate

...... for information and necessary action.

’

: —— .

(Registrar Administration)

| R b




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 7_&\5“\‘10 1Y IRG/LP Dated: 24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ramandeep Singh
S/O Shri Kuldip Singh
R/O Ganika Block Bhagwah, Tehsil Bhagwah, District Doda.

vide Notification No. 670 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order )
\/0\, = —')/6‘))7
3 (n

n - \
(Re%istrar Administration)

[} rd
No: _S2\\[-17 RG/LP Dated:2¢.11.2024 ¥
Copy forwarded to the: -
1= Principal District and Sessions Judge, Bhadwerwah.

2. Secretary, Bar Council of India, New Delhi.

8. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, District Bar Association, Doda.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Ramandeep Singh, Advocate
...... for information and necessary action.

~
\_/W

f—".
(Reﬁtrar Administration)

fodit
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: DAL *2062Y /RGILP Dated:2¢.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sohail Ayaz Khan
S/O Shri Ayaz Ahmed Khan
R/O Galhuta, Ward No.9,Tehsil Mendhar, District Poonch.

vide Notification No. 1974 of 2022/RG/LP Dated 14.11.2022 has been

declared as Absolute/Final.

(ﬁazg'istrar Admlnlstr zvc‘)n)

By Order

S -2y RG/LP Dated:24.11.2024
Copy forwarded to the: -

1¢ Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, ngh Court Wing Jammu/Srinagar for information
and also keeping record of the same.

74 Mr. Sohail Ayaz Khan, Advocate

...... for information and necessary action.

\\/!,)/‘/"w;"

(Re%/trar Administration)

K>
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 Q1 ~202Y IRG/LP Dated:2¢.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Yuganter Singh

S/O Shri Harinder Singh

R/O W.No.17, Near Stadium H.No.1, Andotra House Police Line Road,
Tehsil & District Kathua.

vide Notification No. 728 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.
e
Res \\Jﬁ/‘&;\,w—
(Registr dministration)
| b

= by
No: 52\ T-N RG/LP Dated:2¢.11.2024
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

r Mr. Yuganter Singh, Advocate

AR S8 for information and necessary action.

M"L’
\_/ =% (et

e
(Reig/istrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2X\Y 267y /RGILP Dated:2(.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zahid Ahmed
S/O Shri Abdul Ghani
R/O Nihoch, Tehsil Mahore, District Reasi.

vide Notification No. 2032 of 2022/RG/LP Dated 14.11.2022 has been
declared as Absolute/Final.

By Order

wh
\/%w

(R%glstrar Admlnlstra L,

No: 32442 -2  RGAP Dated:2411.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi.

3| CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

y Mr. Zahid Ahmed, Advocate

...... for information and necessary action.

2

\/.I
(Reglstrar Admlmstratlon)

Gy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: >R\ 9200y /RG/LP Dated:246.11.2024

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Parveen Mrall
S/O Shri Ashok Kumar
R/O Chhapaki Khurd, Tehsil Hiranagar, District Kathua.

vide Notification No. 239 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order =

\_ e

=
(Registrar Administration)
= B e

No: S2M29.M\S RGP Dated:D.11.2024
Copy forwarded to the: -

iz Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7 Mr. Parveen Mrall, Advocate

...... for information and necessary action.

w"J
\/mw

o
(Registrar Administration)

§ 9« X“‘Zf}
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 202 & 44 ~02Yy  /RG/ILP Dated:24.11.2024
\

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Reshiv Kumar

S/O Shri Mukesh Kumar

R/0O Village Loorkote, Tehsil & District Rajouri

vide Notification No. 662/2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.

By Order A
A\ ey

(Registrar Administration)

7

No: S2UWML_ 52 RGP Dated)511.2024
Copy forwarded to the: -

= Principal District and Sessions Judge, Rajouri

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

B. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Mr. Reshiv Kumar, Advocate
...... for information and necessary action.

R '

(Registrar Admmlstratlon)

L /M
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D21 = WEYA IRG/LP Dated:2411.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sachet Labroo

S/O Shri Shuben Ji Labroo

R/O H.NO:80, Lane-7, Ward-3, Indra Nagar

Tehsil Srinagar South District Srinagar

vide Notification No. 2058/2023/RG/LP Dated 13.09.2023 has been declared

as Absolute/Final.

By Order o

7,
(Registrar Administration)

No: S 245%-S9 RGP Dated:2411.2024
Copy forwarded to the: -

1i Principal District and Sessions Judge, Srinagar

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sachet Labroo, Advocate
...... for information and necessary action.

o
: ey _
e \\_/m

(Registrar Administration)

.




15

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 3—&3:1_‘\\ PELRY IRG/LP Dated: 2411.2024

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Vishal Ajravat
S/O Shri Joginder Kumar
R/O Barnoti, Tehsil & District Kathua.

vide Notification No. 1072 of 2022/RG/LP Dated 28.07.2022 has been
declared as Absolute/Final.

No: S24bo _&& RG/LP Dated:7l.11.2024

By Order i
) ¢ VW
(Registrar Administration)

Copy forwarded to the: -

1
2.
3.

4.
5

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Vishal Ajravat, Advocate
...... for information and necessary action.

P
(Registrar Administration)

y 4%
. 4
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 28233 =42 02y /RG/LP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Bilal Ahmed Khan
S/O Shri Taleem Ahmed Khan
R/O Potha, Tehsil Surankote, District Poonch.

vide Notification No. 81 of 2023/RG/LP Dated 10.02.2023 has been declared

as Absolute/Final.

By Order =24

/‘) .
(Registrar Administration)

No: SXM\31%  RGAP Dated:2411.2024
Copy forwarded to the: -

- Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Mr. Bilal Ahmed Khan, Advocate

...... for information and necessary action.

R
o~ -
(Registrar Administration)

R
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 201y “p\\) 2004 /RG/LP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Jyotsana Verma

D/O Shri Sunil Kumar Verma

R/O 4/46, Indira Colony, Lakkar Mandi, Janipur,
Tehsil & District Jammu.

vide Notification No. 148 of 2023/RG/LP Dated 13.02.2023 has been declared
as Absolute/Final.

By Order r
2L

%
(Registrar Administration)

hoy?

No: S2NNo -8L RGALP Dated1l11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Jyotsana Verma, Advocate
...... for information and necessary action.

R =

S
(Registrar Administration)

O
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* * %

NOTIFICATION

No: 2835 ¢ Y02y /RG/LP Dated:24.11.2024
\\)

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shriya Basotra

D/O Shri Vinay Basotra

R/0 H.NO.2, Jullaka Mohalla near SDKYV School,
Tehsil & District Jammu,

vide Notification No. 281 of 2023/RG/LP Dated 14.02.2023 has been declared
as Absolute/Final.

By Order

oY -
TR

=
(Registrar Adminigtration)

by

No: S2UYN-N2 RGP Dated:{,11.2024
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shriya Basotra, Advocate
...... for information and necessary action.

4

VW%

(Registrar Administration)

A Ly
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 282L «d 2y /RGILP Dated:26.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Shubam Singh Bhou

S/O Shri Thaker Singh Bhou

R/O H.No.422, Lower Roop Nagar, Muthi,
Tehsil & District Jammu.

vide Notification No. 273 of 2023/RG/LP Dated 14.02.2023 has been declared
as Absolute/Final.

By Order

A
o -

(Registrar Administration)
5 | w %‘g’/
No: S2M\-~000 RGP Dated:X.11.2024

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

s Mr. Shubam Singh Bhou, Advocate

...... for information and necessary action.

s,

o
(Regis/trar Administration)

L Ay 2&,8//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2¥1 ¢\ 2%\ /RG/LP Dated:2¢.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Rishika Kala

D/O Shri Jatinder Raj Kala

R/O H.NO.62, Lane No.1, Adarsh Nagar, Top Paloura,
Tehsil & District Jammu.

vide Notification No. 256 of 2023/RG/LP Dated 13.02.2023 has been declared
as Absolute/Final.

By Order 5l
3
(Reglstrar Administration)
(723
No: S 250\~ N RG/LP Dated:)4.11.2024 A“’ 158
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

1+ Ms. Rishika Kala, Advocate

...... for information and necessary action.

s

(Registrar Administration)

L RS- A=
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: DUn 8«25y  /RG/ILP Dated:)t.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajay Kumar
S/O Shri Om Parkash
R/O Londana,Rathian, Tehsil & District Udhampur

vide Notification No. 567 of 2021/RG/LP Dated 03.07.2021 has been declared

as Absolute/Final.

By Order

NG

s
(Registrar Administration)

A /S’“SJ’
No: 515D -1\ RG/LP Dated:25.11.2024
Copy forwarded to the: -

ol Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

-3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

4 Mr. Ajay Kumar, Advocate

...... for information and necessary action.

sk

(Registrar Administration)

R %"V/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2829 = 282y IRG/LP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Syed Akeel Shah

S/O Shri Shakeel Shah

R/O Shah Complex, Bus Stand, W.No.4
Near Shop No. 1 Great India Gun House,
Tehsil and District Udhampur.

vide Notification No.1772 Dated 30.03.2019 has been declared as
Absolute/Final.

By Order ~ )

e

R M =
(Registrar Administration)
/@f‘/ &,vb"'/
No: 32515 -2\ RG/LP Dated:24.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Udhampur

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Syed Akeel Shah, Advocate

...... for information and necessary action.

\

. s .
&/0’:/\\’)0‘)1
gt

(Registrar Administration)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

NOTIFICATION

No: 2830« 202y /RG/LP Dated:26.11.2024
J

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Izzat Fatima
D/O Shri Zayad Ahmed Wani
R/O Gund Adalkote, Tehsil Banihal, District Ramban.

vide Notification No. 122 of 2023/RG/LP Dated 10.02.2023 has been declared

as Absolute/Final.

By Order e e
(Registrar Administration)

Lo B b
No: S2522 -1&\ RG/LP Dated:26.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on the
official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Izzat Fatima, Advocate

...... for information and necessary action.

e
'’ Vv

(Registrar Administration)

Y- @5’ M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

NOTIFICATION

No: D824 =} 9814 /RGILP Dated:2(.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Anees Javeed

S/O Shri Javeed Igbal Wani

R/0O Kaskoot, Tehsil Banihal, District Ramban

vide Notification No. 2710 of 2023/RG/LP Dated 22.12.2023 has been
declared as Absolute/Final.

By Order

(]%jgistrar Admini traﬁn)

No: 52839->S RG/LP Dated:74.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Anees Javeed, Advocate

...... for information and necessary action.

o : -
o \\/ o Yy
(Registrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 20 3> g% 202y /RG/ILP Dated:26.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mubaraz Hussain

S/O Shri Khadam Hussain

R/O Near Degree College

Tehsil- Surankote District Poonch.

vide Notification No. 1164/RG/LP Dated 22.07.2024 has been declared as
Absolute/Final.

By Order s
e -1

' 0%
(Registrar Administration)

|1 e /N"K’/
No: 82534-Yo. RG/LP Dated:24.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Mubaraz Hussain , Advocate

...... for information and necessary action.

A/*')
W .
~- \/ M,”-—L"”tf

(Registrar Administratilll)

b ,6-»,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2833« 9202y IRG/LP Dated:2t.11.2024
{

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Abdul Rahim
S/0O Shri Abdul Kareem
R/O Sakhi Madian, Tehsil Mendhar, District Poonch.

vide Notification No. 31 of 2023/RG/LP Dated 10.02.2023 has been declared

as Absolute/Final.

By Order 5
W
p—
(Registrar Admlnlstratlon)

No: S2SM3-Y%  RG/AP Dated:24.11.2024
Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Poonch.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Bar Association, Poonch.

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. |

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

Mr. Abdul Rahim, Advocate

...... for information and necessary action.

-
(Reglstrar Admlnlstratl
5/ L '
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: D824 «| >n2y  /RG/LP Dated:24.11.2024
AN)

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Zakki Ahmed Manhas
S/O Shri Maroof Ahmed Manhas
R/O Gulmarg Colony,Near Mecca Masjid, Bathandi, District Jammu

vide Notification No. 2083 of 2023/RG/LP Dated 13.09.2023 has been
declared as Absolute/Final.

By Order 3
M
- \\/ V\’”,uv‘,
(Registrar Administration)

AL foug?

No: S>SSo-~ SN RG/LP Dated24.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Zakki Ahmed Manhas, Advocate

...... for information and necessary action.

e
oY
S e S
h .. - . . M. ‘
(Registrar Administration)

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* K %

NOTIFICATION

No: 2Q2S<)262Y /RG/LP Dated:24611.2024
- ,

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sakshi Sharma

D/O Shri Yashpal Sharma

R/O H.No.52 W.No.12 Near Old Bus Stand
Tehsil & District Rajouri

vide Notification No. 706 of 2022/RG/LP Dated 30.05.2022 has been declared
as Absolute/Final.

By Order W

(Registrar Administration)

R
No: 52.SSN-NY RGP Dated:2¢11.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Bar Association, Rajouri

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same.
el
By
\/u—’/‘“ =

7. Ms. Sakshi Sharma, Advocate
h ; A . A i
(Registrar Administration)

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 282L =1 9424 /RG/LP Dated:2¢.11.2024
\

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ashwani Kumar Bharti
S/O Shri Tek Chand
R/O Kotri Trown, Tehsil & District Doda.

vide Notification No. 552 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order
A
k/wy\ A
n .
(R{g/istrar Administration)

fop*

No: ©25&% :\\1 RG/LP Dated:2¢.11.2024

1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Doda.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Ashwani Kumar Bharti, Advocate

...... for information and necessary action.

m
(Registrar Administration)

bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D2 =L 2 o0y /IRG/LP Dated:2¢.11.2024
& .

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Navneet Gupta
S/0O Shri Kewal Krishan
R/O W.No.6, H.No.152, Main Bazar Kathua, Tehsil & District- Kathua.

vide Notification No. 212 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

SA
By Order %

54~
(Re glstrar Admmlstratlon)
& / ﬁ.{)"’\/
No: _S2S1\2 Y RG/LP Dated:)(,11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7.  Mr. Navneet Gupta, Advocate

...... for information and necessary action.

i T

(Reglstrar Administration)

ol
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2283238\ 26704 /RG/LP Dated:24.11.2024
A ,

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Mandeep Singh
S/O Shri Rattan Singh
R/O Thanpal, Thakrakote, District Reasi.

vide Notification No. 188 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final.

By Order )
\/W =
s HTEVY

& D

(Reglstrar Admlnlstra
i 2‘,

No: S2SSY-RY RGP Dated:2¢.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2 Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Reasi.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same..

7. Mr. Mandeep Singh, Advocate

...... for information and necessary action.

L\

(Registrar Administration)

fre Lt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2829 ﬁ 202y IRG/LP Dated:2£.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akhil Gupta
S/O Shri Pawan Kumar Gupta
R/O W.No.9, Tehsil-Hiranagar, District Kathua

vide Notification No. 1201 of 2024/RG/LP Dated 23.07.2024 has been
declared as Absolute/Final.

By Order o
=
- \_/ '))’“ g

(Registrar Administration)

)« >
No: 52590-94  RG/LP Dated24.11.2024 - BA
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kathua

5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same..
T Mr. Akhil Gupta, Advocate
...... for information and necessary action.

S

(Registrar Administration)

e &“B@’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D8uUqy 43 2624 /RG/LP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Simple Sharma
S/O Shri Lal Chand
R/0O Village Patyari, P/O Sarna, Tehsil & District Samba

vide Notification No. 535 of 2021/RG/LP Dated 31.03.2021 has been declared

as Absolute/Final.

By Order /
\/ N‘v\ A8y

o
(Registrar Admlmstratlon)

No: 92597-b02 RGP Dated:24.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same..

7.  Mr. Simple Sharma, Advocate

...... for information and necessary action.

}\m
e >
(Registrar Administration)

< fap”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: D> \4uy = 200y IRG/LP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Basit Rahi
S/O Shri Abdul Rashid Rahi
R/O Ward No. 1, Tehsil Katra, District Reasi.

vide Notification No. 18 of 2022/RG/LP Dated 23.02.2022 has been declared
as Absolute/Final.

By Order Bt
Y ”
7 e Vm

(Registrar Administration)

iﬂﬂ r/
No: 3280Y4-10 RGP Dated:2(11.2024
Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi.
5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information

and also keeping record of the same..
W,
W LYY

7 Mr. Basit Rahi, Advocate
(Reglstrar Admmlstratlon)

2%

...... for information and necessary action.

/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2 Q41 % 2004 [RGILP Dated:24.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Priyanka Salotra

D/O Shri Rajesh Kumar Salotra

R/O H.No 16, Moh. Gundu Chowni, Eid Gah Road Jammu,

Tehsil & District Jammu

vide Notification No. 994 of 2022/RG/LP Dated 28.07.2022 has been declared

as Absolute/Final.

By Order W,,»
o

L
(],ﬁgistrar Administration)

S
No: SOMK-22. RGP Dated:2(.11.2024
Copy forwarded to the:-
1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

< Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
7. Ms. Priyanka Salotra, Advocate
...... for information and necessary action.

Bt
— - A (\-—WW
(Registrar Administration)

Ve
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 2842 = 9 02y /RGILP Dated:28.11.2024
|

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Akhil Choudhary
S/O Shri Sat Pal Choudhary
R/O V.P.O Chak Salarian, Tehsil Ramgarh, District Samba.

vide Notification No. 551 of 2022/RG/LP Dated 27.05.2022 has been declared
as Absolute/Final.

By Order i
\/\m

(I'i?:gistrar Administration)

¥
No: _S2b62 2325 RG/LP Dated:2411.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba

: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Samba

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same..

7 48 Mr. Akhil Choudhary, Advocate

...... for information and necessary action.
7,

. T

(Registrar Administration)

he”
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2X "\ 9\ 28)N  /RG/LP Dated:2t.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Supriya Gandotra
D/O Shri Ashwani Gandotra
R/O Ward No.5, Near ARTO Office Jawahar Nagar, Rajouri.

vide Notification No. 1583 of 2021/RG Dated 17.12.2021 has been declared

as Absolute/Final.

4

By Order v
==, A

 (Registrar Administration)

- d
No: SX838-2L RGLP Dated)(.11.2024 i
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Supriya Gandotra, Advocate
...... for information and necessary action. ;

N\

(Registrar Administration)

b @%W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 21§ “\ 2004 /RGILP Dated:2411.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Preeti Gupta
D/O Shri Sham Lal Gupta
R/0O H.No.1729, Sector 4, Shivaji Chowk, Nanak Nagar, Jammu.

vide Notification No. 1089 of 2021/RG/LP Dated 14.09.2021 has been
declared as Absolute/Final.
/
w -
By Order s \/ ‘)/,W-m/)
(Registrar Administration)
5 L RS ﬁw@’"
No: S526"2-\\W RGP Dated:24.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same..

/& Ms. Preeti Gupta, Advocate

...... for information and necessary action. o
W
r' ' o
. 2%

~
(Regi;trar Administration)

2 /&’by/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % %

NOTIFICATION

No: DN\ <\ 24\ /RG/ILP Dated: 2411.2024
3

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nikhil Upadhayay
S/0O Shri Ravi Kant
R/O Village Machhedi, Tehsil Lohai Malhar, District Kathua

vide Notification No. 2566 of 2023/RG/LP Dated 09.11.2023 has been

declared as Absolute/Final.

N

By Order ; wa

)
(Registrar Administration)
L e Zws”’

0: R24Y%Y-C8  RG/AP Dated: .11.2024

Copy forwarded to the: -

i
2:
3.

4.
3]

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nikhil Upadhayay, Advocate
...... for information and necessary action.

2
0\/
(Registrar Administration)

@j‘/ ﬁ»‘;s’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:2¥Y1 4, 2024 /RGILP Dated:27.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Puran Singh

S/O Shri Prem Singh

R/O Mari Polytechnical college road Mari Distt. Reasi.

vide Notification No. 1787 Dated 14.03.2018 has been declared as

Absolute/Final.

10
(Registrar Administration)
7
No: S26R3.QY RGP Dated:27.11.2024 b
Copy forwarded to the: -
y Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Reasi.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Puran Singh, Advocate

...... for information and necessary action.

’

\/ N;\\"W“!

_
(Registrar Administration)

M/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 2Q4Y ™ 2024 IRGILP Dated:23.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Archit Sharma
S/O Shri Arun Sharma
R/O H.No.138, Lane-6, Nanak Nagar, Tehsil & District Jammu.

vide Notification No. 1781 of 2022/RG/LP Dated 11.11.2022 has been
declared as Absolute/Final.

By Order p

)
(Registrar Administration)

}% 2 >
No: 52 696-UK RGP Dated:23.11.2024 /S" P

Copy forwarded to the: -

i Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

8. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. '

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Archit Sharma, Advocate

...... for information and necessary action.

(Registrar Administration)

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2849 4 9454 /RGILP Dated:27.11.2024
% 202

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Sharma

S/O Shri Mohan Lal Sharma

R/O Kote Badhani near Central Jail, Kot Bhalwal,
Tehsil Bhalwal, District Jammu.

vide Notification No. 275 of 2023/RG/LP Dated 14.02.2023 has been declared
as Absolute/Final.

By Order
e \\/‘%

(Registrar Administration)

No: ‘52697~ \D2 RGP Dated:2311.2024
Copy forwarded to the: - ’

1. Principal District and Sessions Judge, Jammu. |

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sahil Sharma, Advocate

B e for information and necessary action.

S
1Dy
r‘ g f)/‘ —
(Registrar Administration)

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: DN\ 3 2024 /RGILP Dated:>%.11.2024

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sachin Raina

S/O Shri Kundan Lal

R/0O Badyal Brahamana Basti, Prem Nagar,
Tehsil R.S. Pura, District Jammu

vide Notification No. 1237 of 2023/RG/LP Dated 05.06.2023 has been
declared as Absolute/Final.

By Order = \
g AV
(Registrar Administration) |
= by’
No: _53666-66 RGP Dated:23.11.2024 ”
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
v 8 Mr. Sachin Raina, Advocate

...... for information and necessary action.

\__—ny
~

(Registrar Administration)

v/ R g,‘&,,,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 1&@\33( 1024 /RG/LP Dated:27.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Vijayant Joshi
S/0O Shri Naresh Pal Joshi
R/0O H.No.377, Anand Vihar, Patta Bohri, Talab Tillo, Jammu

vide Notification No. 1243 of 2023/RG/LP Dated 05.06.2023 has been
declared as Absolute/Final.

By Order i
\__ iy
(l}/gstrar Admlnlstra/Zz

No: _5 %667-13 RGP Dated:27.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5. CPC e-Courts High Court of J&K and Ladakh Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Vijayant Joshi, Advocate

...... for information and necessary action.

\ sty

S
(Registrar Administration)

=y
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 288\ <) 2.ty IRG/LP Dated:27.11.2024
; :

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Sahil Mushtaq
S/O Mohd Mushtaq
R/O H.No.519, New Plot, near Masjid, Jammu

vide Notification No. 1576 of 2021/RG Dated 17.12.2021 has been declared
as Absolute/Final.

By Order : ,
N -
— W')/,/, ’*M
(Registrar Administration)
- Lo fs zfﬁ'/
No: ©%01Y4-80 RGP Dated2%.11.2024
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Jammu.

B: CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Sahil Mushtaq, Advocate

...... for information and necessary action.

(Regist‘rar Administration)

R~ Mr’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

NOTIFICATION

No:28Q> < Y9y  /RG/ILP Dated:27.11.2024
A\ ) 1

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Touqir Mustfa
S/O Shri Ghlam Mustfa
R/O Main Market Batote, Tehsil Batote, District Ramban

vide Notification No. 719 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.
ok
s
Re \/ ey
(Registra dmlnlstratlon)‘
2 A

/
No: S3683-V9 RG/LP Dated:23.11.2024 M
Copy forwarded to the: -

By Order

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Mr. Touqir Mustfa, Advocate

...... for information and necessary action.

AT
\/0\;;" |34
/j :
(Registrar Administration)

Ay X"’E"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2883 &k\\j 1624 /RG/LP Dated:2%.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Sonali

D/O Shri Pardeep Singh

R/O Ward No.3, Krishna Colony,Tehsil & District Kathua

vide Notification No. 1971 of 2022/RG/LP Dated 14.11.2022 has been

declared as Absolute/Final.

By Order
T
(l?e;gistrar Administration)

>
No: 530':’( T RG/LP Dated:27.11.2024 ,6J
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Kathua.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Ms. Sonali, Advocate

...... for information and necessary action.

) .
(Registrar Administration)

% /@“/)ﬁwbw/




71

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No: 28R4 201y /RGILP Dated:27.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Ajaz Ahmed Malik
S/O Shri Ghulam Mohi Ud Din Malik
R/O H.No 69, W.No 3, Hargam Gulabgarh, Tehsil Mahore, District Reasi.

vide Notification No. 923 of 2022/RG/LP Dated 27.07.2022 has been declared
as Absolute/Final.

By Order

(l‘lﬁglstrar Admmlstrat n)

ol 7
No: 53697 - 63 RGP Dated:2.11.2024
Copy forwarded to the: -
1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Delhi.
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Reasi.

) CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

T Mr. Ajaz Ahmed Malik, Advocate

...... for information and necessary action.

VM" e

(Reglstrar Administration)

L R’y fM’/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 2QQS 2624 /RGILP Dated:2%.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Ms. Dharmika

D/O Shri Mohan Singh

R/O H.No 177 Lower Ratnu Chak, Tehsil Bahu, District Jammu

vide Notification No. 1841 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final.

By Order |
(Registrar Administration)

|
No: S 2bYy-[0 RG/LP Dated:24.11.2024 | B.;

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3, Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

7. Ms. Dharmika, Advocate

...... for information and necessary action.

ey

(Registrar Administration)
7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 28088+ 20294 /RG/LP Dated:}3.11.2024

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Nayeem Hafiz Wani
S/O Shri Abdul Hafiz Wani
R/O Chakka, Tehsil Bhaderwah, District Doda

vide Notification No. 1134 of 2023/RG/LP Dated 03<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>